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.11.95 three months from the date of receipt 

of a copy of this order peremptorily. 

With this direction the 

igina1 Application is disposed of. 

Hand over copies of the orders 

the the counsel for both sides. 

VICE.CRItN' 

VL MBR DMINI.TRATIVE) 
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Heard Shri A.Routray,learned 

counsel for the i oliccnt and 6hri. U..ii. 

MOhd itrci, learned Add it lona 1 Standing 

Counsel. Copy of the Misc.Application 

222/96 has been served on the learned 

edditiondl Stflding Couhs1 to-day i -

Court. He seeks time to obtain instruc-

tions and file counter on this Misc. 

i-iopliccition. With regdrd to the orders 

of this ourt dcted 15.11.1995, to 

cnplete the disciplinary 

d.flquiry within a period of thee months, 

he .4so seeks time to elicit inforrptior 

from the resondents about the fcof 

thfsedisciplinary preedings. 

Adjourned to 23.2 .1996. 

&NEcR (LM I iTRn.L IVi.) 

iI.A. 222/96 

3. 9 
	 Heard M. A. outray learned 

counsel for the petitioner and Mr e U.3. 

k4ohapatra learned Additial Standing 

Counsel (Central) for the Respondents. 

The prayer in this Miscellaneous 

Application is to direct Respa,,dent No 3 


